CENTRAL ADMINIETHATIVE TRIBUNAL Yﬁ-
PRINCIPAL BENCH, NEW DELH]
QA NO. 2764 /72001

Thisg the 3tat day of Ocitnoher, 2002

~ o~

HON’BLEK SH. KULDIP SINGH, MEMBER (1)

Sh. Jai Prakaznh

%/0 Sh. Sophan lLal

R/a Villate & P.0Q. BHawan,
Nelhi.

(Ry Advocate: Sh. 8.K.Gupta)

Versusg

1. Gavt. of NCT of Dethi
Through Chief Secretary,
Nelhi Segretariat,
1P Stadium, [P Katate,
New Delhi-=110002.

2. Principal Secretary (Home),
Govt. of NCT aof belhi,
b, ESham Nath Marg,
PDaelhi-1100584.

3. Chief Fire Officer,
lethi Kire Service,
Fire Headquarters,
Connaught Circusg,
New Delhi.

4. Sh. Than Kingh Sharms
Drawing & Disbursing Officer/ADO,
NDelhi Fire Kervice, _
Connaught Circus,

New Delhi.

Sh. Mchit Madan Droxy for

v Advocate:
o Mrg. Avnish Ahlawat,

g RDER {omRaz)

By 8h. Kuldip Singh, Memher 1)

nplicant b filed thi ageki -he relief of &
A ligan ad tiled this OA seeking the 211
rention to the res denta relezse his annua increment
lesae his annual jnereme
direction to the regpongenis ta rel

i f applicant
trom April 1991 onwards and tiX the pay of the abi
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i ~ived as per Vih
31.12.495, the pay of the applicant should he [ixed as |

+he arrears of

Pay Commiszion’'s recommendations angd releass

DA ete. aslongwith the

pav and other reliefg thereupan like

interpat @187 p.a. -
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2. Now it is pointed out by sh. Gupta that =ince the main

relief ims release of annual inerement. 1.e. Anril 1991, R

b

allowad. As Sh. Gupta also submits that he has algo receivead

the arrears, so the only relief which remains i3 with respect

ta interest. Applicant has also prayed that he has nnt heen
paid salary for the month of April 1991, As per his praver is

caoncerned, applicant submits that resnondents be directed tco

ronaider thia olaim of the anpleiant within a apecified

periond.

3. Acocordingly, | find that this 0OA can he diaposed nt at
this =atage itself to consider the cage of the applicant for

releage of =salary for the month of April 1091 Ag

claim of interest is concerned, at this stage, &h. Gupta

-3
t3

atates that he is not pressing the =same. OA stands dispose

{ KURDIP SINGH )
Memher (J)
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T



